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Deemed	Universities	
	

45.		SHRI	Y.S.	AVINASH	REDDY:		
								SHRI	GUTHA	SUKENDER	REDDY:	
	
										Will	the	Minister	of	HUMAN	RESOURCE	DEVELOPMENT	be	pleased	to	state:	 	

(a)	 whether	 the	 Government	 has	 noticed	 that	 the	 University	 Grants	 Commission	 has	

embarked	on	reviewing	the	Deemed	Universities	status	being	enjoyed	by	nearly	more	

than	hundred	educational	institutions	across	the	country;		

(b)	if	so,	whether	the	Ministry	has	also	given	its	approval	for	conducting	the	review	of	

these	 deemed	 universities	 keeping	 in	 view	 of	 the	 recommendations	made	 by	 the	 PN	

Tandon	Committee;	and		

(c)	if	so,	the	details	thereof?	

ANSWER	
MINISTER	OF	STATE	IN	THE	MINISTRY	OF	HUMAN	RESOURCE	DEVELOPMENT	

(DR.	MAHENDRA	NATH	PANDEY)	
	

(a)	 to	 (c):	 Presently,	 Institutions	 Deemed	 to	 be	 Universities	 are	 regulated	 by	 the	

University	Grants	Commission	(UGC)	as	per	the	provisions	of	UGC	(Institutions	Deemed	

to	be	Universities)	Regulations,	 2016.	As	per	 the	Regulations,	 there	 is	 a	 provision	 for	

mandatory	 intensive	 external	 review	of	 every	Deemed	 to	be	University	 once	 in	 every	

five	 years	based	 on	 the	 criteria	prescribed	 by	 the	UGC	 from	 time	 to	 time.	Only	 those	

Institutions	 Deemed	 to	 be	 Universities	 are	 not	 reviewed	 by	 the	 UGC	 which	 are	

accredited	 with	 highest	 grade	 by	 National	 Assessment	 and	 Accreditation	 Council	

(NAAC)	or	all	their	eligible	Courses	are	accredited	with	highest	grade	by	National	Board	

of	 Accreditation	 (NBA)	 for	 two	 continuous	 cycles.	 The	 review	 of	 such	 Institutions	

Deemed	 to	be	Universities	 can	be	done	by	 the	 Institution	 itself	 through	external	peer	

review	mechanism.		

	 Since	there	is	a	mandatory	provision	for	reviewing	of	every	Institution	Deemed	

to	 be	 University,	 the	 Ministry	 does	 not	 interfere	 in	 conducting	 review	 of	 these	



Institutions.	 However,	 in	 case	 of	 Category	 ‘B’	 Institutions	 indentified	 by	 the	 Tandon	

Committee,	the	Government	has	asked	the	UGC	to	see	whether	the	deficiencies	pointed	

out	 by	 the	 Committee	 have	 been	 rectified	 while	 carrying	 out	 inspection	 as	 per	 the	

mandatory	 requirement	 of	 UGC	 (Institutions	Deemed	 to	 be	 Universities)	 Regulations,	

2016.	For	Category	‘C’	Institutions	as	identified	by	Tandon	Committee,	the	UGC	has	been	

asked	 to	 see	during	 inspection	 that	whether	deficiencies	have	been	 rectified	and	 that	

the	Regulations	are	being	adhered	to.			

******	

 


